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Citvise

IN THE CLEHNTPAL ADMINISTRATIVE TRIBMAL, JAIMP BENCH, JAIRE,

Ml’ ’75— GLIv)g r2 /
Q.A 1,410,3 . Dt. of arder: gomf - oA -

CﬁszgofTﬁ -

HMihzsh Chanpdra Verma

Acplicant

Vs,

Union of Inmdia % Ors, : FPeepandents
Arcliecant pregent in person.,
Mr,V.S,3arjar ¢ Councsel for recvonients

CORAM:
Hon'ble Mr,Coi@l Krishng, Mzmber(Judl,)
Hon'ble M, 0, P,Sharma, Member (Adm,)

FEP HO!' BLE MR JIOFAL K2 ISHMA, Moroes (TUDL.).

Applicint Mahech Thardrea Vermz in thiz application under

Sec.19 of the Administritive Tribunals Ack, 1925, hac prayed

ot

for 8 dirzction the rcevondente t2 grént hepefit of apgra-

d@tion ta him w.z,f, 20,11.'30 on the post of Higher Sraie

=~

Technical Zupszrvisar(Gperative) in the pay seo3le ,2000-3200

with 311 conszquential monetdry henefits inclading revicsed

PPO anﬂ rewvis ~d gratllty, etc.

2. We have hearj thz applicant in perecon @ni the l:2rned
coangel for thez respondents, and have c3rzafully gone through
the records . The applicant was initi&lly aspsintad @82 @ Tole-
rhone M:chinic on 24,12,'685 vide Annexure A2, His servvices
wer:z confirmad vide order 43te3 390,.8.'43, As.per the scheme

igen=d vide eirecular Aated 15,10.'20 for Bi nidl c@83re review

(onecz in twe years) Annexurs 86, the offici®ls whe had complzted

Committes £o aseesz their IErfuLmaﬁCc and dAetzrminz " thzir cuit-
Ahility for Aadwanczment 2ok thz @uplic2nt contandzd that he

nirc2l Suporvigar Ooer3ative, Tt is
2Alsy etatzd by him £that 11 emoloyzze junior to him were provi-
ciom3lly upgrdaded &8s Highsr Grade Technical Supervisor Jdperative

And the denidl of promotion o the a-r2licéant was 11lag0%l and
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3. On the contrary, the regcondznts h3ve ctatad thit the s=nio-
rity of any offici2l enmployzse doee nok derpznd only on the length
~f €orvic:z hut also on the yedr of recruitment, marks czcured by

the zmployes in the triining =te, Tt iz alec statzd thit the
t
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st3tz3l that the Applicé@nt's averment to the effeot thet the pro-
motiong wWere given without ferseniny hig record ie false, Hewaver,
th: reco rﬂ prodaced by the regponients in regird te thie mttzc

indicatas thit the henzfit of upgradation wads Jenizd o ths 3zpli-

c8nt undzy ths B2F Sshzmz only due to the pandency of Same dizci-

plinzry m‘tt;r/proceedingw Againpst the Apolicgnt ard not dus to
any other @dverzs meteorial againzt him, The dizseciplinary proceed-

ings Aglinct the applicant Were however dropped 7ide order Jatad

22,172,792 (Annevur: rejoinder-2) 2fter the 3pplieant's retiresment

From service op 230,4,92,  Thus in £act there ware ne disciplimery

proczedings ab initin @nd@inst the Ipplic3arnt.,

1, In thz circumskances, we direck that 2 review DPT ke convaned

within & monthe from the datz of the receipt of 3 copy of this

ordsr hy the respondents ard the 3policant

g mage for grant of the
berefit of upgrad@ticon under the BIF Schemz e considerad on merics

;:cllilng the record relating to dizciplinary proczedings, 3nd if

M

is
the aoblicint;founﬂ suitabkle for such upgradation, the bhensfit o

A

upgradation chould be givan ko him from such date: as ig foupd to

We anpronriskte in the circumstinces o~f the

M

cé¢sz with 211 conteque-

nti2l henefite. This Applicaticon iz 231lowed 2eocordingly with no

)' Chorshee

(C)ag'.le/L}ﬁ/’ A O).Jul If’_{_ ish :‘1)
Member (&), , Member (J) .
N




